:A,

Serial
No. of
Order

Date of
Order

op &27 25 q ” L
\/\ Order with Signature | , |

G -

)\A'ka?

11.1.8p

hewrirg Anke 0 Foodb g g, B
Wk ovigy prooet inoy 5 g -fa?j%'
/ ‘

/

9‘0’2( t 1-7nymw ]
/M'VM-M/(:}‘ )

7)\/("./7 Ceni. cn M&Wv’vmﬂ + ///5 jnnwy”z’ﬁ

/f A% ,ﬁ/\/\/ 2 /K,A’:\r- /\.u\,« - 11(7 o o "~Y7L4/Y B /7_72.4)(,}%/(

(o~ o b’;,jgg L ELFJ

iy
.

W - Lhouwanen

M
Pocantd Ay )

Heard. Mr.Re.B.Mohapatra, learned Counsel

for the applicant and Mr.S.C.Roy, learned Standing
counsel ( Income-Tax)at some length.Hearing is concluded.
Judgement is dictated and pronounced in open Court

vide separate sheets attached to the case records of
O.A.52 of 1988, This application is accordingly disposed
of leaving the parties to bear their own costs,

Vice-Chairman
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Member (Judicial)




